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In this case we have already issued 

notice under Rule 24 of the Central 

Administrative Tribunal (Procedure) Rules 

1987. As such the present C.P be kept 

pending till the final disposal of the 

E.P.24/2012. 

~ ~Vvw"`~ 
. 	'i~~ 

'Vànjula Das) (M.K.Chaturvedi) 
Member(J) Member (A) 
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IN THE CENTRAL ADMINISTRATIVE 

TRIBUNAL 

GUWAHATI BENCH:: GUWAHATI:: 

C.P. No. 	of 2012 

In O.A. No. 125/2009 

(B.C.DAS -VS- UNION OF INDIA & ORS.) 

IN THE MATTER OF: 

An application under Section 17 of the 

Administrative Tribunals Act, 1985 for 

initiation of contempt proceeding 

against the respondent for willful and 

deliberate violation of the order of 

the Hon'ble Tribunal dated 30.06.2009 

passed in O.A. No. 125 of 2009 

(B.C,.Das Vs Union of India & Ors) 

IN THE MATTER OF: 

Shri Brajesh Chandra Das, 

4 
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Son of late Ram S  Gopal Das, Geruapar, 

P.OSarupeta, District: Barpeta, 

Assam-78 1318 4 
PETITIONER 

-Versus- 

Mr. 	B.S.SE jwan, 	Principal Secretary 

(Forest) cum Principal Chief 

Conservator of Forests, Government of 

Arunachal Pradesh, Department of 

Environment and Forests, Itanagar. 

RESPONDENT 

The humble petitioner above named 

MOST RESPECTFULLY SHEWETH: 

1. 	That the petitioner had preferred O.A. No. 125 of 

2009 (B.C.Das Vs Union of India & Ors) challenging, inter 

alia, the inaction of the respondents in considering the 

case of the petitioner for induction/appointment to the 

Indian Forest Service, AGMUT(Arunachal Pradesh, Goa, 

Mizoram and Union Territories) Cadre with effect from 

26.09.10, i.e., the date when his juniors were inducted 

and also the inaction of the respondents therein in not 

considering payments of such consequential benefits to the 

& 
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applicant as would be admissible pursuant to his such 

antedated promotion to IFS. 

That the Hon'ble Tribunal by order dated 30.06.2009 

disposed of the OA No. 125/2008 in favour of the 

petitioner and directed the respondents therein to 

consider the case of the petitioner for promotion to IFS 

from the date 26.09.96, i.e., the date his juniors in the 

State Forest Service were promoted to IFS, by conducting a 

Review Committee headed by UPSC and grant the petitioner 

necessary consequential relief, as due and admissible to 

him, by way of passing a reasoned order within 120 days 

from the date of receipt of the copy of the order dated 

30. 06. 2009. 

A copy of the order dated 30.06.2009 

passed in O.A. No. 125 of 2009 is 

annexed herewith and marked as 

ANNEXURE- P/i. 

That the petitioner submitted a representation dated 

15.12.09 to the official respondents enclosing therewith 

the order dated 30.06.09 passed in OA 125 of 2009 and 

requested the implementation of the aforementioned order. 

A copy of the representation dated 

15.12.09 of the petitioner is enclosed 

herewith and marked as ANNEXURE: P/2. 
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That in the meantime, two persons, viz, 	Sri Samjam 

Jongsam and Sri R.K.Deori who were junior to the 

petitioner in the State Forest Officer filed W.P. (C) No. 

448(AP)/2009 (Samjam Jongsam & Anr 	Vs B.C.Das & Ors) 

assailing the order dated 30.06.2009 passed in OA 125 of 

2009. The Hon'ble High Court, Itanagar Permanent Bench 

vide its order dated 19.11.2009 was pleased to issue 

notice of motion and also stayed the operation of the 

order dated 3O.0,2009 passed in OA 125 of 2009. 

That pursuant of the aforementioned stay order dated 

19.11.09 passed in W.P. (C) No. 448(AP) /2009 everything 

went into a state of comatose and all administrative 

processes were also stalled pertaining to the antedating 

of the petitioner's promotion to the IFS. 

That in month of February 2012 the aforementioned 

writ petition was heard on merits and the Hon'ble High 

Court vide its judgment and order dated 14.02.2012 passed 

in W.P. (C) No.448(AP)/2009 dismissed the writ petition. 

A copy of the judgment and order dated 

14.02.2012 	passed 	in 	W.P.. (C) 	No. 

448(AP)/2009 is annexed herewith and 

marked as NNEXURE: P/3 
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That thereafter the counsel for the applicant Shri 

Kamal Saxena, submitted a representation dated 27.02.12 

enclosing therewith a copy of the judgment and order dated 

14.02.12 to all the official respondents of the W.P. (C) 

448 (AP) /200 9 

A copy of the representation dated 

27.02.12 is annexed herewith and 

marked as PNNEXtJRE:P/4 

That thereafter the Director, (AGMUT), Ministry of 

Environment and Forests, Government of India vide Letter 

no.32012/2/2010-IFS-I-(AGMUT) dated 09.04.2012 wrote to 

the Chief Secretary, Government of Arunachal Pradesh, 

Department of Environment and Forests, Itanagar regarding 

the implementation of CAT Guwahati order dated 30.06.09 in 

OA 125/2009. 

A copy of the letter dated 09.04.12 of 

the Director, (AGMUT), Ministry of 

Environment and Forests, Government of 

India is annexed herewith and marked 

as ANNEXURE: P/5 

That the perusal of the afo'rementioned letter dated 

09.04.12 indicates that the UPSC vide its review Selection 

Committee Meeting on 01.02.10 had recommended for 

modification of the select list of 1995-96 wherein the 
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petitioner was placed at serial no.1 and the petitioners 

in W.P.(C) No. 448(AP)/2009 were placed at serial no 2 and 

3. It was further mentioned in the letter that after 

obtaining the approval of the Joint Cadre Authority and 

the Central Government, the UPSC had approved the select 

list of 1995-96. It was further stated that the Ministry 

of Environment and Forests, Government of India and the 

State of Arunachal Pradesh has to implement the order 

dated 30.06.09 of the Hon'ble Tribunal. As such for 

implementation of the order dated 30.06.09, the Ministry 

of Environment and Forests, Government of India requested 

the State of Arunachal Pradesh to furnish the former the 

proposal for the induction/appointment into IFS of the 

petitioner along with copies of the Ministry's earlier 

orders/notification for induction of the petitioner into 

the IFS, allotment . year, and fixation of inter se 

seniority and also promotion order of JAG/SG/CF/CCF etc, 

if any urgently to enable. the Ministry of Environment and 

Forests, Government to process the case further. 

10. That when the aforementioned letter dated 09.04.12 

did not yield any response from the State Government of 

Arunachal Pradesh, the Director, (AGMUT), Ministry of 

Environment and Forests, Government of India vide letter 

dated 26.07.2012 wrote to the Principal Secretary 

(Forest), Department of Environment & Forests, Government 
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of Arunachal Pradesh requesting once again the State of 

Arunachal Pradesh to furnish to the Ministry of 

Environment & Forests, Government of India the proposal 

for the induction/appointment into IFS of the petitioner 

along with copies of the Ministry's earlier 

orders/notification for induction of the petitioner into 

the IFS, allotment year, and fixation of inter se 

seniority and also promotion order of JAG/SG/CF/CCF etc. 

A copy of the letter dated 26.07.2012 

of the Director, (AGMUT), Ministry of 

Environment and Forests, Government of 

India is annexed herewith and marked 

as ANNEXUBE: P/6 

11. That perusal of the aforementioned judgment and order 

dated 14.02.12 reveals that the Hon'ble High Court while 

dismissing the writ petition did not alter in any manner 

whatsoever the directions of the learned tribunal given in 

the order dated 30.06.09 passed in OA 125 of 2009. Hence, 

the official respondents therein is duty bound to give 

effect to the aforementioned order dated 30.06.09 and 

consequently the official respondents ought to have 

antedated the promotion of the petitioner to the IFS to 

26.09.96, i.e., the date on which the immediate juniors of 

the petitioner were given such promotion and also grant 

I 
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the petitioner necessary consequential relief, as due and 

admissible to the petitioner by such antedating. 

That perusal of, the aforementioned letters dated 

09.04.2012 and 26.07.2012 of the Director, 	(AGMUT), 

Ministry of Environment and Forests, Government of India 

clearly demonstrates that the wholeS process of antedating 

the promotion of the petitioner to the IFS to 26.09.96, 

i.e., the date on which the immediate juniors of the 

petitioner were given such promotion and granting the 

petitioner necessary consequential relief, as due and 

admissible to him has reached' a stalemate due to willful 

inaction of the contemnor/respondent. in this present 

contempt proceeding. 

That it was incumbent on the part of the respondent 

herein to provide to the Director, (AGMUT), Ministry of 

Environment and Forests, Government of India' the proposal 

for the induction/appointment into IFS of the petitioner 

along ' with 	copies 	of 	the 	Ministry's 	earlier 

orders/notification for induction of the petitioner into 

the IFS, allotment year, and fixation of inter se 

seniority and also promotion order 'of JAG/SG/CF/CCF etc. 

However, the respondent has not issued any direction 

and/or order initiating the process to provide the 

proposal for the induction/appointment into IFS of the 

j 
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pet.itioner -along with copies of the Ministry's earlier 

orders/notification for induction of the petitioner into 

the IFS, allotment year, and fixation of inter se 

seniority and also promotion order of JAG/SG/CF/CCF etc to 

the Director, (AGMUT), Ministry of Environment - and 

Forests, Government of India. Thus the sole respondent has 

willfully violated the order of the Hon'ble Tribunal dated 

30.06.2009 and as such deliberately committed civil -

contempt within the meaning of section 2(b) of the 

- Contempt of Courts Act, 1971. 

That in the facts and circumstances of the case the 

Hon'ble Tribunal mayT be pleased to initiate contempt 

probeeding against the sole, respondent under section 17 of 

the. Administrative Tribunals Act, 1985 read with section 

11 & 12 of the Contempt of Courts Act, 1971 coupled with 

Rule 7 of the Contempt of Courts (C.A.T), Rules 1992. 

That the petitioner files this petition bonafide for 

securing the ends of justice. 

- P R A Y E R 	- 

In the premises aforesaid, it is 

mpst respectfully prayed that Your 

Lordships may be pleased to: - 
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Initiate proceeding 	for civil 

contempt under the provisions of 

Contempt 	of 	Courts 	(C.A.T), 	1992 

against the sole respondent and punish 

them for contempt under Section 17 of 

the Administrative Tribunals Act, 1985 

read with section 12 of the Contempt 

of Courts Act, 1971. 

Pass such other order/orders as 

may be deemed fit and proper in the 

facts and circumstances of the case. 

And for this act of kindness the petitioner 

as in duty bound shall ever pray. 

I 
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DRAFT CHARGE 

Whereas Mr. B.S.Sajwan, Principal Secretary (Forest) curn 

Principal Chief ConservatOr of Forests, Government of 

Arunachal Pradesh, Department of Environment and Forests, 

Itanagar, have willfully and deliberately violated the 

order dated 30.06.2009 passed in O.A. No. 125/2009, by 

this Hon'ble Tribunal and as such they are liable to be 

punished severely for committing contempt of Hon'ble 

Tribunal's order. 
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AFFIDAVIT 

I, Brajesh Chandra Das, son of Late Ram Gopal Das, 

aged about 66 years, resident of Geruapar, P.O. Sarupeta, 

District Barpeta, Assam-781318 , do .hereby solemnly affirm 

and state as follows: 

That I am the petitidner in the instant contempt 

petition. I am well conversant with the facts and 

circumstances of the case and as such I am competent to 

swear this affidavit. 

That the statements made in this petition in 

paragraphs 1 to 11 are true to my knowledge and those made 

paragraphs 12,13 & 15 being matters of records are true to 

my information derived there from and also contains 

information to the best of my knowledge. 

The Annexures are true copies of its original and I 

have not suppressed any material facts. 

And, I sign this affidavit on this the 515 day of D-'-'- 

flvrrph. 2012. 

Identified by me 

AL1/1 	 DEPONENT 

Advcate 
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Oñginal Application No. 125 of 2009 	
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Date of Order: 	This, the30tdOY of June, 2009. 

HON BLE SHRI MANORANJAN MOHATh VICL CHAIRMAN 

Shri Broesh Chandra Dos 
Son of Late Ram Gopal Das 	 S  
GeruaPar, P.O. Sarupeta 
DistriCt : Borpeto. Assam 
HN-781 318.

ApUcant.  

By Advocates: 	
Mr. S. Dutta, Mrs.U.DUfI a, Ms.POhmida K. Zannat, 
Ms.Nimshim Vashum & Mr. ChoflakYG Shankor Hazaka. 

S 	-VersuS 
 

The Union of.!di. 	
,: 	

S 

Represented by Secretory 
totheGoverflmefhofld!a 	.S 

Ministry Environment. and Forest 
ParyaVarafl BhaVOfl 
CGO CompleX, Lodhi Road 
New Delhi- ii0003 	

S 

2. 	The Director (IFS Division) 
Ministry of Environment and Forest 

• 	ParyaVaran Bhavan. 
CGO CopIeX,L0d Road 
New DIhi1OO°3 ' 

3 	The State of ArunaChal Pradesh 
Through the Principal Secretary to the 
Government of ArunaChal Pradesh 
Environment and Forest DepOmert 
Itanaar- 791 111. 	

•• S 

4. 	The PriniPOl Chief,COflSe0b01 ofor.e:sts 	. 

ArunaChal Prod eh', ltdn .agar- 791 11. 	 . 	I 

• 5. 	Union Public SeiCe Cb.rni 5ion 
 

Through its Secretary 	
2 

DhotpUi HOUSe 
 

New Delhi- 110 069. 	
2 2 

2 

 .2 . 	
•. RespOndents 

By Advocates 	Mr: C. Baiha, Sr. C..S.C. for Govt. of lnia & 

- 	 Mr. R. K. év choudury, for Govt. Arunathal Ptadsh., 
S S 

S I 

t1Cd to be ttue cOPY 

- 
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RANJAN 	 &qjy.,_jVICE-CHA1T-ZM AN E 	M: 	 . 

Applicant (Who was oppoinl.d as Forest Roger' in 

//ArunachOl Pradesh on 01.04.1970) was prmoIed as ACE duHflg 1980. 

One at his junior named S.J. Jongsorn (who becoh ie ACF during 1 98 1,  by. 

direct recruitment to State Se'ice) superseded nim dunng1 1988 by
'  

obtaining promotion as DCF in State Govt S'eice Duriflg 1992" home o'thes 

were also granted promotion as DOE. ApliOñL aing' 
.ivd1n 

promotion opproachea the Hon ble Gouhpti rgh" Cow by waY of filing' C 

No. 455/1993; 
which was, virtudli aiIoe. on 18.O5.1. 98.,1 direc1io,f 0 

promote the ApliCOfli 
w.e.f. 28.1,1.1992 with aU seiCe benefits inciudjn .g 

ingly by an order Dated 24.06.1999, the Slate Govt. broug't 
seniority. Accord 	

. 

the Applicant to DOE post by creating temporarY posi of DOE. with eft 

from 28.11.1992 i.e. the dale on which his.juniorS received the promotiOn as 

DCI.. . Ldtch the Writ AppOOl 
No. 36/2000 (chdlieng11g the order doted 

18.05.1998 passed in CR No. 455/1993) 	dimiSSe as,iflfPUCtv0US, by the 

D'isiofl Bench of the Hon ble GauhOil High Cou on 
 

: 

 

2. 	While the grievances of:ihe App1iCar1 	
'ere pepdig'bef0fe ,,h'e 

Hon'bte High Cou, as aforesaid, 5o 	offcerS from AfuQCC0.l prdsh 	S  

Fe1 e1 
Services were nominated (b the S 4 ate 'Govt of runach0l Pradesh) 

tar promotion to IFS and tour persOfl (some' of whom vee 'juniors c; 

tion (to IFS) rt 26.09.1996, AppLiCPflt. was 0tI 

Applicant) were granted promo  

nominated by ihe Slate Govt.; apparentlY because he was superseded by 

his Hen, by titat hme, by the actiO1 ci ih. State GovL. 

	

5 ? 	 ' 

to be true cOPy 
 

MV0 	 S 	
1 	

5 	
5' 	

5 

IL 
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3 	However, alter succeeding (with oid or the HonhhleCouIt 
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order as aforesaid) to get DCF phsi in Stale Govt Serce Ire Applicdcit 

granted promotion to IFS on 18082000 His reprnntation to cinldh hi 

p1 omohon to IS) to 2609 I 996 (i.e. I re do to when his WiliOlS w(-, r ( 

promoted to IFS) was forwarded by the Stale Govt. (of ArunachalProdesh') 

to the Govt. of India on 22.08.2005. He filed another representaffbn on 

18.08.2006; which was forwarded (by the Sidle Govt.) to Govt. of India on 

07.09.2006. On 04.07.2007, the State Govt. of Arunachal Pradesh issued a, -i 

order placing the name of the Applicant above the nqmof forsoid Shri 

S J longsam in the Senionly/Grodalion list dated 03 	of BCF1 'in Stale, 

Gcvt Service by treating him (Appticnt) o be n the Cdr'oDóF w e 

28 111992 Applicant thereafter submitted representations to th d10tr of 

India on 19 UI 2007 and 25 11 2C,)/ skng ro or  laato ispromoIbn lo IFS 

4. 	In response to his leter dated 25.11 .2007, ithe Stdle Gth'vt. of 

Arunachal Pradesh informed the Applicant (In thcir Communication doted 

10.10.2008) that his (Applicant) representation dated 10.08.2006 (claiming 

induction to IFS w.e.f. 26.09.1.996 in accordance wilh the judgment dated 

28.06.2006 in W.A. No. 36/2000 agdinst judgment dated 18.05 :1998 	CjVII 

Rule No. 455/1993) was lorwrded 19 Govt. of India 	 that 
I •' 	 ,.. 	 . 	. 	 . 	V. 1  

the Govt of India has also been requested on 2407 20O7 to'refer to the 
I ! 	I i 

representations dated 24.02.2006 &2.1O.2006 of the 	 no 

aecision has so far been reeive from Govt of ldia Finally it was 

disclosed in the said letter dated 10.10.2008 01 the Stale ofGovt. as on c: 

1 'Your promotion to IFS :adre from the State dadre 
with retrospective effect can he dohe b'ythe: Union 
of India'only in accordance with IFS (Apoin'tmenf 
by Promotion) Regulations, 1966; The Seriice 
benelik as admissible to you under rules will be - 
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considered on receipt 01 iln Decision 
(,c vi of Indio 	 - 

5 	Finally, ihc Appk ant (who has okedy 1l!red horn rvioc s on 

3L07.2005) submitted a reprsenletion to the Govi. of India on039 12.2009 

(wI icli wus luiwoided to Govt o1, hdia by Ilic Stoic Goyl 01 

Pradesh, on 24.03.2009) before filing thepresenl 

29.06.2009) under section 19 of the Adrninisiroiive Tr1ibun'ats A ct: .195 r - ' 
wherein he has prayed as under - 	 I' 

8.1 That lhe'HonbIe Tribuna:l be plaséd to dired the 
respOndents tq. hold re'iew DPC. so  as to ónsidor' 
induction/appointment of the alicdnJ to, the IPS 
(ANA%UT Cadre)wilh effect from 2.09i99 LC., the. 
dare v1 en h. jn Sri SJ, Jongsarii was 
inducied/aypoirjed to Ihe saiciid?dre 

82 That the Hon ble Tribunbl be peased l&tet the 
respondenjis to cdnstder'rant f the bee1il of 
Junior Adm'nsIrQllve Grade arid Selechon !Grad'e 
with ef1ect1, frrq the ydar 	boi adc  2095 
respecefy, of the dot Cs when Sri S J  ionl sa 	the 
irnrn€dia1e junior of the applicant wqs granted Ihe 
said behetits 	. 	. 	. 

	

8.3 	That the Cornrnn.iqué dated 10..10 . 20. 08!b set 
cside and quashed. 	. 

	

8.4 	Costs of the application. 	. 

	

8.5 	Any other relief (s) to which theappliodItuis.nfilled 
as the Hon bleThb'(nat ftiay deem fit  ad.prbber." ,  

6 	Heard Mr. S. Dulta learned counsel apeafing for the 

Applicant Mr. Gautam Boishya learned Sr Sfaçdincj dounsel kr ffej Union 
Ii 	 1 

of India and Mr. R. K. Dcv Choudhury, lern' 	Coursel for the Sifbte iof 

Arunochol Pradesh (to whom co s' of tfis 0 A have aheay b?en 

supplied) and perused the materials ploc d on roc 
- 	 . 

	

H 	 1 
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7. 	By order doted 18.05.1998 ofthe Ho.nble High Court reneidin 

CR No. '155/1993. the Applicani was to he given promotion ceirospec lively 

w.e.f. 28.11.1992 with all service benefits; which includes the right tç be 

considered for promolion al appropriate t,oge (at least when t:S 

uvud u r i du a liar 1 (or pi omotiont and 	 ovt 1  (at 

Arunachq Prodsh) anJe Govt of India 
I 	

• 	

I 	 I 	••. 	 •• 	• 

consdej the case of th 	 (tar piontiit!.i 
II 	

I 	 1 	III 	
I 	

Ill 

cLwiTh elfect from the date his juriiok'werè 

etailing a RevConimilIee. Since the State 	ovl. (qi 	unaçhol 

Pradesh) has, by now, repeatedly written to the Gidvi. of ikp '(f cdsid,er,, 

the case/representation of the Applicant to a rnteddtehiSP!roOiOrtb 

ow for the GOvL 	' U:._etgovttuPO'f 5I1  

	

delail a Rev iew Co mitteQo 	 __a. 	 whether :' the  

Applicant  con Id have be en nominajgi 

occorditycrici ,  if recuire.d, 
• 	 . 	IY 	. i , ii I  

LirospecJ'e daeand as npw cIdirrid 

case for conferment of 'Junior AdrirlsttitiVe Grhde' and 

2001 & 2005 respeclively tJflCS uted 

Shri S. J. 	 durin20014,20,. 	••; 1 	 ii 

	

I 	
II 	

II 	
I 

8. 	Il has been atieged by the Applicant that instead of aèing 

pro rpUy, the RcspondeflS ore only cqlisliëd. by iransmitting.& sittin over the 

repealed representations of the ApplicQpt fa years. It isthé'pOsiiVe cbe of 

	

• 	• 	• 	•• 	 • 	
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the Applicant that no final. orders have ye t been a

•

s4 by the Qe,ntral 

	

It 	Ill 	 I 

Govt an tis (Applicant) repeated representations 1  001e5 1  of 11)1  lrOlti 
I 	I 	I 	 hI 	I 	I 	

Il' 	1 	lJi 

dated 10 10 2008 and 24 032009 (frIed as AnneXur-11 & Ahnexure1 13 1 to Ihl r S - 

	

• 	 • 	• 	! 	- 	• 	I 	• I 	- • 	I 	I 	• 
I1 	 I 	II 

• 	. 	I 	• 	. 	"' 	'r 	•I• 
d to be true coPVt 	• 	I 	 I 	• 

Certlie 	
l' 	

I 	• 	:1, 	• 	r , i1 	) 	.IJIj; 
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GA.) (1 IH: cite Govt qoes to show HICTI Govt. of trictia has Hot reacted on 

the praycis at tie Applicant (to onIcdae his promotion. to IFS to a date oh 

which his juniors got the promotion) till 10.10.2008/24.03,2009, . 

In Ihe above said premises, without any wastd. ot tiiiic. ttik 

mat ti is iemillcd to the Respondents (Gvt. 01 India, UPSC & Slate Govt ..o 

Arunoc-hal Pradesh) who should act promptly to consider th case otI'th 

Applicant (or his promotion to IFS from the dates (staling horn 26 09 1 96) his 

juniors (in State Govt. Service) received pron horn to lFSby dëtdiIir 	d 

Review Committee headed by UPSC ad to grant him tiecesary relif, as, 

due and admissible under the Rules, by way of passing a reasoned order 

wilhin 120 days I; orn the dale of receipt of cocy of Uii oid 	
I 

Suhecf to above observations and dirdclions this asç 

disposed of. 

Send copies of this.: order 	the. Applianf and (to ahë 

Respondents (along with the copies of ,  the Orig1inal Application) by 

Registered Post and free copies of this order be also Supplied to the 

Advocates appearing (or the partie.s • 	: 	:. 	
.. 	. 

Sd 

-ted to be true copY • • .!. 	 • 	 • 

H 	•• 	• 	• AdVocCte 	
• 	i,' • 	,• :• 

I 	
1 
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GA.) of Hit. Ht Govi. cjoes to show thai C,'it. of India has 101 reacted o 

the prayers ol the Applicant (to antedofe hi ,s p mOtion toIFSHo adate 'an 

which his juniors got the promotion) tiM 10 102008/24032009 

........................... 
9 	 In the abovc said premises without c3ny waIe at tuc thi 

nrcjllc( is rcriitcd to the Respondents (Gvl ol India UPC 	ta'Ie Go 	ol 
''I 	.•'.• 	 ,)'.• 

AIUnOChOI Pradesh) who should acf prÔmptiy'to'cdhs.ide tHe ac$ of 'the 

Applicant for his promotion to IFS from the da 1 es (starting from 2609 i99) ris 

juniors (in State Govt. Service.) received oronrotion to IFS'. by dctaitin 

Review Committee headed by UPSC and to grant him necessary relief, as 

due and admisible under the Rules, by way of passing a reasoned order 

will ir I 120 days from the date of receipt of co:v of 01 UI dur. 

10 	Subtect to ahovp observations and directions! this cas is 

disposed of.  

11 	Send copies of this order' to the Appl 	n icat ahd (to all the 
I  

Respondents (along with the copies of the' O...gbI ADliO.dtid),). by 

Registered Post and free copies of this drdei he also suplie•d to the 

Advocates appearing for tte parties. . . 

Sd 
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CASE NO : WP(C) 448/2009 	• • 	. 	 pistrict :par 
• 	Category: 10057 (Order of the Appellate or Revisionai authority. ) 	" 	 • Cflfr Adminitratve Tribunal 

	

--- 	---- J  • 	 • • 	 '• 
Shri Samjan Jongsam 	 • 	 it 
Sonol It. T. Jongsarn, Deputy Conservator'Of Forest, 	' 	 • 	 ' 	

• 	

, 	 I 

office of the Principal Chief Ccinservator of Foret, AP, 	I 	 • • 
	 I " 

Itariagar • 	 • 	

I 	• 	 • 	

,, Jill!, , 	
IJI 

Pill 

	

2 	Sr1RK.Deori, 	. 	 I 	 I 	 (•, I11 I 

	

• 	 son of ft. K.R. Deori, Deputy Consrvator of Fqrt, 	 • 	 ' 1 	Iit''. . 	. 

	

• 	 I 	 ' I  office of the Principal Chief conservator of Ip'res; 
, 	

V 	

• • 	 • 	 I' 	 r 	 ii 	• 	jIIIi 	 I • 	Itariagar 	 • 	I 	• 	' 	 • 	

• 	t• 	
II'I I f I 

be 

	

• 	 Versus 	 : 	 . 1 
I v  

	

• 	I 	ShriB.C.Das 	
• 	

1,  

	

• 	 son of It. R.G. Das, resident OfGerupar, Dist. 	• 	 1 
Barpeta, ,A,ssarri 	 ''' 	• 	

J 	
'1 	 III 

	

2 	Union of India 	 I 	 I  
through the Secretary to the Govt. of India, Ministry 

	

• 	of Environment and Forest, new Delhi; 	 I 	
• 

• 	 3 	Director (IFS Division) 
Ministry of Environment and Fàrest, New Delhi 	

• 	 I 

	

4 	Staste of Arunachal Praesh 	• • • 	 • 	 • • 	 • 	

' 	 I 

	

• 	 representedby the Principal Secretary, Environment 
and Forest, Itanagar 	 • 	•,. 	 • 	. 	! 	 • • 

	

5 	Principal Chief Conservator of Forest, 	,, 	 • 	
I

f 	 , 	• 	
, 	

I' 

A,P, Itanagar  
Union Public Servicer Corrimission, 	 ,I 	 I 
Dholpur House, New Delhi 	• 	, 	• 	' 	 '• 

I  espodent/Oppa -  ty '  

	

Advocates for:Petitioner/appellant 	
, 	

I 	'i 	 'I • 

Mr U Bhuyan  

	

2 	MrsS D Bhuyan  

	

3 	Mrs KM Talukdar 	 . 	 • 	'Y 	• 	'H 

	

4 	PIr A l-lazarika 	 • 	•.II,', 	:,:, 	• 	' 	•'' 	' 	• 

	

5 	Mr B Chakraborty 	 • 	 I 	 i 

	

6 	MrAApang 	 I 	 I 

	

7 	MsLLombi 	 •• 	•• 	 • 	• 

	

Advocates for Respondents 	• • 

	

I 	GA 	 • 	 •' 	 • 

	

3 	MrPKTiwari 	

I 
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. 	 . 	
BEFORE 	. 	: 	 . . 1 , 	 • 

THE HONBLEMRJUSTiCEIASU 	., 	... 
.. 

	

	 THE HON'BLE 4R3UST1C1.E AC UPAbHYAY 	. 
VA TE OF ORDER : 1410212012  

JUDGMENT & 0 R D. E R 	 . 	ct Adrnistratve Tribtr 

. (0 R A !-) 	' 	• 	; 	
. GwaIwt Bth 

	

I 	

In  1O7 D E C 2 
{IA Ansari, J} 	 I'  • 	Guvth.at -781005 

. 	 I 	• 	 ,, 	, 1 	 i 

We have hed . Mr. A. 	Jearned ou •nseI, o'he etitonërs, ' and 

Mr. P.K. Tiwari, !earned counseL for the msonded.i. Wehave also 

0 	
heard Mr. M. Pertin, learned ASG, for the respÔnentros:2, 3 and 6, and 

Mr. R H Nabam', learned Senior Go,t Advocate forthe respondent Nos 4 

and S. 	 I 	 'I 	 I 	

(I 

III 

2 With the help of this writ application, mde und'r Article 226 of the 

Constitution of Ihdia, the petitione.rs'have put,to c'halliethe order, dated 

30.06.2009, passed by the lernd Central ihistrative Tribunal, 

Guwahati Bench,. GiWahai, in O r i g i ra l Apl1 tioh 5/2009, whereby 

the learned Tribunal has ' directed the Sta1t' rs ponhd en ts tto  consider the 

case of the respondent No 1 herein for hi prornoti&d the Indian Forest 

Service, with effect from 26 06 1996, by f6rring a reAiw comdiittee within 

a period of 120 days from the date of receipt of/the aqpy of th order, 
H 

dated30.O6.2009,.aforemntioried.  
110 

c 	 • 

	

• 	 .! 

3. In order to understandthe material issusinvLve • in' this. writpebtion, 

and, in order to, appreciate thea reliefs, if'h', 6 ih the pitioners are 

entitled, it is apposite to take ne of, those facts 1  hi'are relvant for the 

purpose of a cOrrect dcision in the writ pdtitio` h * :. ,"' ;O,` t in a nutshell, the 

material facts are as under: I  H 

(i) The respondent N6.1 was appointe 	a, 'F4res ;t1 Ranger, on 

( 	01 04 1970, in the erstwhile North East Frontier Agen
•
cy, which has 

I
•   

presently become, the 	 ndtification, dated 
I' 

	Ltr 

15 10 1980, while respondent No 1 was' pPomote'd et9ospectively to the 
— 	 I 	 I 

%J 	post of Assistn. 	onsertor of Fprest ( ip' hd 	fror 'th .  post of 

8 	Forest Ranger with effect from 20.02.198b; .he present petitioners were 

.. 	• 	directly recruited to the Arunachal .Pradesh State Forest Service as ACF with 

2 effect from 01 04 1981 and they were confirmed in the'said post with effect 

from 01.01.1985. 	. 	• 	S 	'I 	•• 	H 

(ii)Thereafter, the petitioner No.1 terein,in,arnely,hr•i S. Jongsam, was 

granted officiating promot.iori to th 1 post of Deputy tonse!rvator of Forest 



. 	I 	 . 

! 	
l[r7OEi'P?tiiti 	

r;:2 

• 1 	 . 	 . 	 . 	 . 	 . : 	 •. 	 I 	
: 	 • 	 • 	 age No. 

(in short, 'DCF) The promotion of 	 by an 
I 
 order, dated 28 11 1992, wereby theresn petitiones'aong wih three 

other State Forest Service officers, were given rguIar proption as DCF in 

the State Forest Service. Th.is the petkiône'rs 'wrereuiart' prbnotedto 

the post of DC.F with effect from. 28.11.1992.  

(iii) Alleging to the effecttha hewase.niotpthe rsent petitiqners, 

because he was promoted to the post of ACF'on 20 .OZ8O,,, whereas the 

present petitioners I were recruited diçectl* tohel  pqst of ACF on' 01 04 81, 

respondent No 1 herein filed a writ peitioh, 1 nq r ArticI 22, whch gives 

rise to Civil Rule No455/3, vern that the present 

petitioners were ju n or tpihi r , h 	ad 	 'supers'de'c anq 

cia imed promotion to th 1e potof DC refOr 	 Jie cold dome 

to be decided, three State 1 Fore'st' Service, 	 present 

petitioners, whom re5pohd9rft l'Jo 1 ha'c clainiè1ii t 	nio'r tq hirn in the 
-; 	 . 	 S. 	•• 	• 	:.' 	 . 	: 	? 	 •• 	i: 	• 

said writ petition, were all inomi'natd', I  on 2I69 1,ftIo India'n 1Frest 
. 	 . 	 I 	•• 	 (..,•.• 	.I . ' • . 	''•.:I 	 . 	.II. 

Service However,' upon nomination of the' present1peiti6ner to Indian 

Forest Service, as indicated hereinbefore,, Civil Rule No 455/93 was 

disposed of, on 18 05 98,, by this court, whereb,y respcnderit No l's prayer 

was allowed and a direction was rnnni given toprorr5t,e 	wi,th effect from 

28.11.92, I e , the date on,which the present piioprhad been regularly 
' 	 I  

promoted to the post pfjkk iii ,  heState1Foe Serv4 'yljudgmentand 
' I 	 1V1 	hi 	?I 	iI ' , 	' 

order, dated 18 O5 98 'afoe'menioRe'd, rasd'ir 	Vl(iiule,NJo 455/93, it 

c; 	 was further directed that,esiiondent No 1. ihe'jejnhalI ib' gi'ven all service 
 

benefits including seru'ority ', 	 No 1 I1ierein 

	

, 	
I 	

' 	
•1 	I 	 I,, 

ought to be treated, in he pot of bCF,senhioro,t,h,s1bttItioners 

',  

- 	(iv) In compliance with the dii ctions,, so iss'ue 	in,b/i IRuleNo 455/93, 

the State Government, on 24 06 99, pomoted rS'PÔId t ç NO ito he 'post
1.

9.  
of DCF with effect rom 28 ii 1992, i e , the date on which, the present 

petitioners too, had alreaçiy berypro:m:tedto.,te po,pf  bCF,, thpqgh they 

were, as indicated above, junio to the responent No 1 jbier,ein in the cadre 

of ACF The present petitipners, thn, put t$ cliallerge, by way of writ 

eppeal No 36/2000, the reliefs, whic h'b 1 r 	 1 

herein and the direpphs 1  whic h 	be 1 r? iM' "'aQi ,of rspopeç1t 
- 	— 	 ' 	I 	' 	I 

No. 1 herein. by 	lea.riie 	 ttii 	'butip .Civ.il Rule. 
iIs II 	' 	IA it .JNo.455/1993.  

(v)On 18.08.2000, rspondentNo ' was ,'npti'na'ted  tq 'Indian Forest 

Service and, on being so nominat'd 	 Inv'orest Servic, 

- 	respondent No 1 submitted a reresehtitiorto te,a' hhtis concerned to 

ante date his norrhnation tc Indin Fores 	e'r\'ice:1 ,'ith effect from 
- 	- 

rV) 



CeIAmITH1-mTT: is(uWf' 
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geNo. 	4 
S  present petitioners, were nominated to rdian Forest ServJce. While the 

-a. representation, so made by the respondit No.1 had remained pending 

before the authorities concerned; respondent No.1 retired, on 31.07.2005, 

on attaining the age, of supnnuatiOfl. A year after hiIs retirement and, to 
. 

be 	precise, 	on 	28.08.200., 	writ 	.ppeal' .No:36/200 	WS 	dismissed 	as 

infructuous 	Thus, thedecision in Civl Rul'e'r 	455/1993 and the directtons 

issued therein attained finality 	I' 

(vi) 	In 	further 	complInce 	of 	the 	directions 	gRen 	in 	Civil 	Rule 

No.455/1993, 	the 	State 	G.ovrhrnèflt 	iSu 	• 'ari'ther 	order, 	dated 

04.07.2007, placing the respondent No.1 hereir abOvethe petitioner : No.1 

in the seniority list of DCF with effect fromi 28.11.199-2.'ven though the 

order, dated 04.07.2007, 'aforementioned, making 	espQnd'nt No.1 herein 

senior to the petitioner No.1, naml.y, S. Jopgsam, was mde afrnosa year 

• after the 	disposal 	of the 	writ 	appeal, 	no, gr,i?vanCe,L against, the 	State 

Government's order, dted,;04.07.2,00V,. 	 was expressed by 

the present petitioners 	The order, dated 0407 1 20O7, too, thus, remain 

' 1 
unchallenged 

I  

	

I 	 I 	 I' 	III 

(vii) 	The 	respondent 	No A , 	he4re hl 	then, 	,madé 	ireJresentations, 	on 

19072007 and 25 112007, to the State adh 	entrl Governments 
I 	 it 

seeking his nomination to the cadreQf Indi 1aj 	Forsç 	ervice to be given 

effect from 26.09.1996, i.,e, the date on which; the'.p.ësent petitioners had 

been nominated to Indian Foiest Service 	As the 'representations, so made 

by respondent No.1 1erein, had not yielded any f av9iura 	esult to him, he 

filed an Original Application in the Central Adrninisträti,vTibUfla'!, Guwa,hati 

01 Bench, Guwahati, which gave rise to OA No.125/2009, 	herei.n respondent 
16 

No.1 herein, as a.plicant,sougt for,.inter aliadirecton to be issued to the 

State and the Central Governments to grant 1hipi n omination to the cadre of 
4- v 
0 

• 	' 	' 	' 	,, 	':,' 	' 	 ,l 	• It 
., 	' 	 ''"' 	' 	 • Indian 	Forest Service, with effect fromy26:,Oi9 	,996. '\,vhen." his immediate 

junior, i e , petitioner No 1 herein, hd bee 	in d,u cd to the Indian Forest 

Service 	 I 	
I 	

II 

(viii) 	By order, dated '3QØ6.20&9 	OA 	 "been aRowed by 

te learned Tribunal 6nd'd1rectioñs1  have beengive1nt9 1  the Government of 

dia, Union Public Service Comçnission and 1 th, 	Stte of Aunachal Pradesh 

properly consider the petitioner's cse for 	is nbmiy'tion to Indian Forest 
l 	 h 

ervice, 	with 	effect from 	26 09 1996, 	by forming, 	as1  already 	indicated 

P-above, a review committee within 120 days from'the ia'te of ,receip 	of the 

py 	of the order, 	dated 	30 06 2009 	Aggrieved 	by the directions, 	so 

, sued, the present Writ petition has been filed. 
• 	 'I 

3 
' S - ' ' - 

'' 
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30 06 2009, is that the preent petitiohers :ee nUt !made parties to the 

1 l  Original Application, and, henc, there )asl dena'I ' 1  Df1 the principles of 

natural justice and, in consequenc tereóf,the impughed order,rdated 

30 06 2009, becomes illegal and cannot' b sustIine Suffice it to point 

out, in this regard, that he order, dated 18 '05 8, whreby Civil Rule 

No 455/93 was disposed, Pf, remaiiied, as alredy ¶ndIcated above, 

unchallenged and attained fintalit'andi mi copquiene thereof, the 

petitioners were treatd a jun1or t he 	 o 1 as they cannot, 

but must be treatedtohae had 	 for 
. 	. 	 •: 	. 	, 	• j' 	r 	. 	H• 	• 	Ii 	 • 	' 

all intents and purppses, in thercdecDfbC 	
I 

. 	 . 	. 	.,, 	
JI 	 • 	!'' 	

• 	 : 	, 	• 	 • 	 . 	. 	 .' 

•.:, 	.I 	 • 	 . 	 , 

I 	 J 	nj  

5 As the petitioners tia 1ben 41noIhated 
i!:b:i1r 	

on 
I 	 I 	 J 	t 	 )t 	 I 

26 09 1996 and respondt No 1 ad 	 top, to the 
1 	i 	 I l/ 	 iil 	I

Ie l i t  

Indian Forest Service to be 1 given efe 	 becqme clar 

that since the 	 o t 	 1 pç prejudice 
I 	 I 	 II;I 	!I1lIIl 	I 	II 	 1 14  

can be said to have beenca'Used, to4ien, iepe'v1e 	 any 

notice and directiors were isuel by tIje learned iribunal to the 

. 	• 	 . 	Ii 	
• 	' 	' . 	, 	. 	, 	. 	 . 	. 

Cern . 	 Sndent5/auth0rici 	cOncei nd to1 conside te caI 	o he respondent 

No 
9 
 herein for nominaton to t' 	 effect from 

[0 fl DEC 01226 O 1996, when his junos, O,e , thsent etitioners) had been 

mo  Guwahat-781On ated W e do not f nd a r y inI nty .' 	 ctiial, 	hthe i pJg nd 

di recti on  given 	te 	 do .not.e 
I 	

I 	 i11IjiI 	L 	
I 

any reason to interfere w:içh the sane merl 	cast 1  petitiorieri were 

not made pa rties 'to the1 Oi9 i na 1 ApplIcati9n Np 12 	In fact apointed 

query was made bythis 1 Court as , 	
be said to have 

J 	 I 	II 	I I 	 I  

' 	been caused to the petitioners becauser of 	IIoIrni is (ibon to make them 

	

I 	 r 	
tT 	I  irv1 1 	I r 	 I 	IJ 	jI 	I  

101 	parties in Original Applicattop l' 	125/2®p9 J10 1copIitnirg reaon could be 

	

I 	1 	ij 	r 	I 	ii 	1 	' 	
I 

given, on behalf of the  petit1opes, eceH' 	 that h1ey were 

	

& 	 I 	 II 	1I&rhII 	1i1 
P. 

directly recruited to 1tihe post 	AC  asia ih1tt11röpoIideflt No 1, who
Ill [It

was a promotee to the potcfiACF 

I 	II ' 	 I 	
II 

	

L
6 In view of hefacit thati 	 dete 1rrninedand has 

rema i ned u nch 1alJened that ti'e 1  ;letiitionerrlrre ju Ilior trspondnt No 1 

in the cadre of DCF, the ftI ta 	 to the post of 
I 	 I 	iII 	 I 

CF and the, résp,onë 	1 	$1II 	 b 	p &o i of Af ca 1  6e of1 1 

	

I 	 I 	
I 	 I 	 3

it 

fno copseq t.iene 	 • 1Plirii: 	fl9 ," 1W1ii,ich 	Ieared 
I 	 I 	II 	 I 	II 	I 

- Tribunal has giveçi ly is qsder, dadO 	 paticularly. when the 

Detrtioners have been reatedas 	 1 even in the 

L d re of DC.F. 	
I: 	i I :, 	. 	. 	.•:• 
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been challenged on the ground hatthiesubj:ectmatter of Original 

Application No.125/2009 w:s  not t&nable.1For th Irison that we have 

elaborately discussed above, we dq rot find that the learned Tribunal was 

incorrect or acted illegally' in eitheerterta'i'ning th'eO'riginal Application or i t ' 	- 	
Iii. 	 • 	•' l 	 . 	. 

in issuing the directions, which it has isue'd 	' 	 ' 	 I  

' 	: 	 ' 	

' 	
I 	 •'. 	

I 	
, I; I 	, 

8. Yet another ground of challenge to the disib.n çahe'd by the learned 

Tribunal, on 30.6.2009,, is that respondent No.i had  approached the 

learned Tribunal belatedly  This grouhd is ground, wich is not open to 

challenge by the petitioners, when the petitioners:  ere decidedly junior. to 

the respondent No. 1 in the cade of DCF.  

9 Though an attempt has been md, '  on 'behl 1ff e f pe'tit)oner, to show 

that the directions given, iy the 'der, iIited,  O5Oi 2010, in ,9riginal 

Application Nos 1 18 , and ' 12/2OO6 bf ,thd'1 '&ril Admlnlstrat)ve 
i 	11 	I 	 1 	 , 	4 

Tribunal, Guwah,ati Bench1, tuiwia1ti1  hav 	drne;ibbag ori the 1directions,If  
which have been issued içO'çiginalpplicai'9n,'No 1Q/20O9, w mut point 

out that in Original Aplication Nos 118 'and what has been 

observed by the learned Tribunal '  is that '  ip terns'o fii , she' relevant rules, 

there ought to have been triennial cadre review and the:' learned Tribunal 

hat, therefore, directed that, necessary rview be'caried out within the 

spcified period of, six rnontls by the Centrl, an th, State çovernments. 

j 	direction, so issued, has really no bearing on the'question of, seniority 

of the respondent No.1 vis-avis the present 	titiOriersin the cadre of DCF 

or in the matter of norninaon to the. nid;iaIi bret.S'ehvice inasrdiuth as the 

petitioners were, and shal 1 l' lways 'rmair'i, 3y 	r' o the repondent No 1 Jn 

terms of the directiors issU'edi 4n ,Civl Rle " 	145 93 which ,hve attained 
finality. 	 1 	 .. •. 
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il 	l 
' 	I 	I 

10 	Because of what har'e been dist ssed 'nd 1 pbih'td' out above, we find 
no substance in this writ petitipn 1his writ 	itio,' theefor, fails a ,nd the 
same shall accordingly stand dismissed 	, 	

I 

•1 	
,l'III 	II 

11. We, howeve leave he patie.s to beatheirowibss.,. 
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I. 	 II Karnal Saxena 'HoueNo.1,vërniiiji Press 
Advocate, 	 Road Barnünirnaidath, uwahati-. 
Gauhati High Court 	- 21, 1Asam, Phone No: 9954OO52i(iM) 

Ii 

	

I Pated: 	.t02.12O12 
'I' o 	 S 	

I 

1. The Secretary to, the Governmnt of Irda, 
• 	 Ministry' 	of 	Environrnen ,' and 	Frest, • 	I I 

Paryabaran BIth n, CGO 	drn1ex, 1dhit 
1.oad,l'.4e\'1IeIhihIlOUO3. 	I 	

! 

 

2 The 'Director (IFS i Li'visior) M1iLiitry ' of 
Ii ' ' ' 

Environrneiit and Fbrst Par'abarai Bva1' I 	I4I 

CGO Crnp1ex, •Lodi Ro 	Nev Dil- 
110003. 	

,• 	,,, 	
H' 	•, 	 I 	 ', 

	

3 The Principal Seretai to the @dvernnit' of 	I 
Arui'-aclial 	'adei, Er i  ror-1t ard Fdiek,. '  iii I I  

	

I,. 	 1 i., 	 ' 	
,' .••• ii 1iepartrnent,Itanagar-7911  

	

4 The Principal Chief Coiser'âto' 'of jFret' 	' 

• 	r.' 	I 	I 

Arunachal Pradesh, ltar4gar-79P1 	
r 

5. The 	Secretar,', 	Urion 	Pt!iblic  
Commission, Dho!pur House, Shahjahan Road, 
New Delhi1 10069: 	: 	 I  

In re; 	WP.'C) 7'o.4481200' (Sam/an Jongam & 'Añr rVs- 11 'rirIIBrajesh 
Ghandra Das & Ors) 	 I  

	

Il 	Ii 

	

I 	1 
I 	 1II 	1, 	I 

	

I 	' 
Sub 	Order of The Hon'ble 	uhad'Houiktdad' 14.d:20J  

	

1I• 	JII 	' I 	 iiI 1 	IIII 	••i 
Sir,  

	

,,i 	•,1iR 	 II 
My client Sri 1rijesh Chaidr1a' Das had 1 prdferred Qi ' 1J '1,25/2009,1bèf@re th 1e' 

Gauhati Bench of Central Admrnistrative iribna1 1 for antekatiig h'is'promotrnn to iFS 
w.e.f. 26.09.1996 i.e. the date on whih hi was 

	

If 	 I; 

	

Certified to be true copy 	 I " 	 • 	
I 	

• i t  

AL 

	

Advocate 	 • 	- 	
' r 	

II 

S i 	iI 	• 	' 	

, 	

, 	li 
• 	

I 	I 	I 	I 

	

Ii 	 ' 

	

II 	 II I 	IIlI i  

	

1 	' 	• 	I 	, i 	I 
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I 	 Gtwat 8nh 
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: 	 I 	 ' 

II 

given such promotion. The aforementioned QA w as allowed by the Tribuia1i' tsrd 	• 

dated 30.06.2009 directing the Government ofIñdia, UPSC& State Government of 

Arunachal Pradesh to act promptly to cortsidèr the as ofthe applicantfoT 	promotion 

to IFS from 26.09.1996 by detailing 	 dysfro 1 he date of 

receipt ofthe copy ofthe ordei 	I 	 ' 	 I  

Against the aforementioned ord8r of tFp rthu'na! tIe prte 

Sarnjan Jongsam and Rana Knta 	 W 1 ( 1 2L 

Itanagar Bench of the Gauhati  

the High Cou suspended the order of te Tribunal Uowever, 
J .  

the Division Bench of the high Cot ImlsSed thI afme ' ed wt 	in(copy  rl 

enclosed) 	
I 	

I 	

I 	Ii I 	I 

In view of the dismissal of the writ petition, the orde o1f the tu\/hhti Behch ofro 

Central Administrative Tribunal is now tequired to be complied witji 1 Kni'take 

appropi late administrative measures towards comp! 1iance of th oTdrdf th Giwa)at 

Bench of Central Administrative I ribunal itbout further delay fdiing which my client 

would be left with no other alternative but to pursue an action for. contempt This is for 

your information.  

Thanking you  

I 	 I 	II 	 I 	 F' 	t 1 	iA 	I 
I 	purs raithrul'I 	I 

II 	 I 	
'I 	

II 	t 	I hflI 

I 	
I 	i1 	Jit;. 	I 	I 

I 	 I 	 (1.iâ 	 II 	
r 

	

" 	I 	 '.L! 	ujl14,iJ1 	1 	
• 1 I ' IYIi..jI 	': 

Advocate1 	i 

II' 

Enclosed 	 I  
Copy of the order of the CAT dated 06 09 	 I 

passed in O.A. No.125/2009. 
 

2 	Copyoftheorderdateq 15022012o the 	
I 

Hon ble High Coirt Passed in W P (C)No 448/2009 
I 	

I I 	 II 
I 

I 	. 	I 

1 	I 

I 	
1 ' 	. 

. 	. 	. 	II 	 It 
k 	I 	 I 	 I 

Certified to be truc copy ,  
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. Go4'éçhnient o, 	( .  

	

Ministry o EnvfIoneh an hoes 	
I 	

I 
., 	 . 	 ••:• 

i 	I 	 I 	 I 	IIII 	) 	)If 

	

q 	

: 
CIA 

I 	! 	
: 	

Road, 

	

I 	 I I I 	I IçiwtqeIhi-11O003 

I 
 2i9 

To, 	. . 	 ,. 	
. 	 ; 	

. 	

, . 

l). 

H'! 	:! 	: 	

H 	; :; 	• 	

. 

	

The Chief Secretary, 	 I t 	 I  

	

Government of ALinach'ai Pradsh : • • 	
•., ' 	 , 

.: 	 . 	 . 	 I 	

•. 	 • 

	

Department of Environmeh ahd Forests, 	 I 	' , 	 r 
Itanagr 	

• . 	 :H; 
 

	

, 	
t  Subject - Impementa1t6ndfCAT Güwahiat ofddated 3O62OO9u 

OA No 125120ô9 fi'ed by Sh B C Das vsUd 8thers 
Sir, 	 . 	 ,.. 	. 	I 	

:, 	
h 	

!.•ii': 	 , 	

: 

	

I 	
,Iq 	,tI 	I I am directed to refer toGOvt. . 	'unachaI (  P.rabsh '(Qeartrnent . ofbfii 

I i 	i 	i I 	jl 	' 	1 	 I 

Environment & Forests) letter 	 28 it2 'iI nd' to 
I 	

' 	iJ 	r1 	It 	fi 	i' 	I 
say that Hon'ble; Guvati:;High 	 Oç1er dated : 

	

I! 	Ii 	lit 	jc 	
! 	' 	 1 	11 iij1 	ii 	II,' 	lj 

iLl 2 2012 (copy encioseby 	s'disIT1issed 	 b1 J ngsam  
IT  

and Shri R K Deori reqLestingnotto 	 the 'er' tédO d' qO,' pf the 
. 	. 	

: 	• 	 11. 	•• 	'j', 	t 	i 	 •'Idt 	 '  
Hon 'ble Centra I Ad m in strativei ,1n bu r1aI, u 1v4ti d Wt 	 (Govt 
of India, LIPSC and Statd 	 ase of I 	 ' 	

( Shri B C Das for his pr@motioç to FS b 	 S1J'4ioçommifree I 

Meeting. 	 S 	 : h : 	 . 	::;.i:i L 	., 

1I 	 . •: 
	

I 

	

I 	 I 	 I 

2 	It is informed that UPSC has, alrcady taken ctiQñ 'in the mer, 'by, holding 

	

• 	 ' 	1 	 I 	
.1 	 ••• 	 I 

Review Selection Committee Meetli1ig on 12 2Q10 in UPSC hdh lia's trecominended 
for modification of the Select List of 1995-96 a ynder 	h' 	1 

	

I 	
I 	

I 

I 	III 	'fI ( 	r 	I 	I I S. No. 	Name of Officer ,  (S/Shn). 
I; 	 • 	t 1 fBir 

I 	 , 	I 

	

R Modi (ST) 	 I I 
	 II 	01 03' iy1/ I 	 I 

1 	Brajesh ChandrDas 	I I, l 	 110 	 I 	 I 

2 	S J Jon g sam (sST) 	
II 

I I' I II 	 I 	
II 1 " I 

II 	I 
"PI

3 	R. K Deori (S), 	b' I 	 It 	
i, I' 

I 
II 

I 	I I 

	

I 	I 	
I 	

I 	 I 	 1L 	I 	ill 	1 	
Iii 	 I '1  

	

S. Thiruna\/Ijkr5I 	i 	

I 	

I II 

5 	S Choudhury 	 I 	 I 	 ubIl1J04,Jg4yhI 
I 	I 	 Ui, 	 II 	I 	II 	I 6 	M C Baruah 	 I 	3110 j194h1 	 I 

	

I 	 I 	 iIIiI 	1  
* Shri R. Modi stands 	luded intd115lect1  Lit of 	he 	ndatio 	, 

the Review SCM held on 9 6 2008 	
III I 

	

'I I 

	

I 	

I '  IIII 	
II I I 

l i t 

	

rrrtlfed to be tUC GP 	
I 	

II 

• 	 11 	
lU 	

I 	 I 

	

' 	 • 	 • 	I•.

0 	I.A. 
I'll. 	

J1,

i 	 L 	4 	1. 	~Illi. 	I 

	

I 	 J,11'11 	j 	 HIH 	l 	III 

Ii 	I 	 I 	
I 	

1l 	

: 	IiI 	 I 	 I' 	I 



	
iru&c 	 {fJLEI1 	, 
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••: 1l_ • 	 • 	 . 	.. 	. 	. 	. 	
l.• 	

•: 	
i. VON 

1 	
: GVvati - 

 

— 3 	After obtaining approval of ,  JCA and cçntrI 1Gt , the 	SC has finally 
approved the above Select List of 'L995-96 In Vi 'of' ths, hIe Ministry, of 
[nvlronrnent & Forests and State Gov of ArunchaI Prades has to implement the 

dhove order dated 30 6 2009 of Ho'bIe CAT, Guwahati, by issuing reyi'sed orders 

for Induction/appointment of Shri B..'t tDas ino IfF.S. Th Ministry, ha s  also to issue 
rders for his revised Allotment year and flxation of inte se 'sen'ioi ad also issue 

his revised promotion ordr of JAG/SG/CF/CCF etc 
i any de to him based on the 

	

,, 	' 	. 	.,,... 	
: 	. 	• 	' I 

	

rv'sed proposal to be submitted by the State iGovernFii j•?;eh 
	f Arunacl Pradesh 

	

)Ince this is a very old matter, the recordsin te,M,init 	e
!hbtI l r adily traceable 

	

However, a copy of Notificatin No' 3201'2/1/93-IFSI 	 issued by 
 the Ministry for appointing Sh9i 8 CirDasuntoifFSiwef 	 Ihirn ,, 

Arunachal Pradesh segment of AGMIT Joint Gade s epds d ' 	 ' 
. 	. 	.I 	: 	• 	

• 	.• 	
:I!:. 	 , 	

! 	
: . 

4 	In order to implement the aboiesa,d CIT G 	ord uvahii 	rateQ' 16 OO9, in 
etler spirit, the State Govt q AurachaJ  Pradesf is ireqUetéd to kid1ly urnish the 

k 
 oroposal for his induction/appointmen' into IFS along with 1 cpies,o this Ministry's . 	• 	•, 	• 	.-. 	l 	• 	) 	• 	• 	• 	 .. . 	•.','  earlier orders/notifjcaj 	etc for his 1 inducron into IFS, allotment /ea in fixation 

o nter se seniority and also promotion order of JAG/Sd/CFVCCFc ii ay urgently 

to enable this Ministry to process th caseurther 	 I 	 I . 	 ..'. 	. 	.. 
 

Yb'th fithulIy, 

l. lI.t.lt;(fi\ekSaxe ) 

	

I 	I 	Di -ector I(AG M UT) 
I 	 I 	 ,' Téffa 2432p651 

	

I 	 I 
I 	

lit 	
1 	' 

Copy to - 
 

	

Ii 	 1' 	 r 	
it 	 liiI 	I 	 I 1 The PCCF Arunachal Pradesh, Jtanág'ar fori h lnfOjmn 1  ah s'iflareessdry action It is requested tipat a copes o abo 'docurti'éfk 	 B C DaS rna kindly be furnish1eç o this Ministr ) u,gentiyt' 	 I I H 	 I• 	

;.:• 	.t ZShri BC Das, Sb Late Shri Ra II POIDaS, GerUar;p 	Sár ea' District 
Barpeta, Assam, Pin-781318 fo :nformatip! It is 'requstd that a copies of1.
above documents may kndy be fur iished to this Mi'istry ugedtfy 

	

I 	 I 3 The Secretary, upsE, Dholpur 1  House, Shahj'ahan ; oaà, N' Dhj- 1j 10069 w r t their letter No 10/22(1)12009 AIS dated 2,3 ¶6' 	111 fó1r P In ,formatioH 1 	•., 	I 	I 	L' 	 :• 

	

IlI 	J 	Il i 	i 	
' 

	

1c• 	P1.1 	'I4tb1H_&_P.-J 

p trteccN 
 I 	 I 	

' 0.iethr (GMUT) 

	

p4iocate 	 II 	 II 

	

............................................................................ 
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I 	I 

I 	.1. 	I 	•I 	:,.' 	1 	•V1 	ii 



r : 	 - . 	. 	 . .. 	 V 
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Govrflrneflt pfiIn!a 	• 	. i 	; U , . • 	
d 

MniSt O 
EnvrOflrneflt and ForetS 

. 	 .. S 	• • • • Paryavarafl Bhawfl,CGO COmpIeX 

	

I 	Lodh Rod, New D eh11O003  

I 	 I 	Date 	]L)Y 2'6, 2O12 

	

. , 	
: 	 • 	 _I 

	I 

To 	 I 	

' 	
Il 	if ' 	ccnral AdmflateTrIbUi 

, 	
The Princpa SecJreta 	( For), ' 	

L j 	 q 	' 	G( 

	

Government of runach& Prde, 	
r 

. , 	.. 	. 	 . 	i d 	j 	
I 	 I • 	• 	' 

	

Depameflt of Enviroh 	
and Foe'StS 	

I 

Aw 
Ita n a g a r 	

J 

	
' ' 

6.  

	

00 ,9 

Subject - 
Imptefl1etat1Ofl 	4T 	 ' I ii 

OA No 	
1Da5'VS ót'others 	I  

sr, 	 I 	 I 	III 	
II 	

I 	
I I 	

1 	
h11 	

I 	

I 

I am directed t tne a 	
fecênC1/tOi 	

sh1Ms ItIiflI NOtOd 

	

9 2012 (LOPY enclosed foc readrferePce)10n 	
adi'W 

	

say that no reply has SO far beeneteVd oi e Go 
	

n the 

matte r 	
Ip 	I 	 I 	It I 	

h l I 	ij 	I I I I 	
I 

2 
As the maer peaifl5 p rnolemeflatlOn 'of T I Gut ordr dated 

30.6 2009 in leer and spirit, State Govt of AruCha prds 
1 IS once again 

requested that the proposal for inductidfllaPPoifltment 
0,Ghll!D1%1 htO iS along 

with copies of this Miist'S earher orers/not1if1catbo 	
et 	'utiOfl intO IFS, 

aUotment year and fixation of intr se senlOri of the 9ffice'rS included in the Select 

List of 199596 and also copies of thei pomotidh od5 OI 
JA/1GICICCF etc may 

kindly be furnished urgently Ito eabte thiS IMIntry rthsh1 the 

I 	
I 	I 	I I 	J 	I 	k 	i 	

I 	
I 	I 	141j 	Iil 	

I 	, 	
I 	

I I 	
I 	

I I 

I 	 I 	)Ip 	I 	I 	Ii 	
II l 	II I I 	

I 	
I 	

I 	tj 	I I 	II 	I I 	
I 	j 	 I 

. 	. 	. 	 ., 	; 	
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I, 	

I 	
il 	

I:' 	 . 	
t ..; 	' . 	

•, 

	

II 	I 	I 	Ij I 
	I 	l 	I 	I 	I 	J 	

II 	
I 1F I 	

A. 

, 	I III 	I 	
II 	

II 	I I 	t 1 JI 	l 	
I 	i 	J 	I 	i 	I 	 II h I 	(151 

	

' 	
I' 	II I IIV,I I 	ii I1 	I 	II 	pector (IFS) 

i(I1Jie léfaXOh1124367O77 

ncbove 	 I 	I ' 1 	I 	I 	
I 	

II 	
I 	I I I 	I1i1 	1 	I I I 	

i1 	
I II 	I 	I 	

I 	I 

Copy to - 

	 I 	II 	
Ii 	IIII 	

I 	I 	 I 	
11 II 	

I 	

I 	

I 	I 

it 

i Chief Secreta 	Government of AlrunäChal 	
i for Iiflormation 

and similar neceSSa action it1s requested tata copiS of above ,dOcumentS 

in respect of Shri BC Dasafld other dfcers 
0f j9996SeRt List 	lkindly 

be furnShd tOthMIh5t urgPY.'.. 
 

	

2 The PCCF Arunachal Pradeh, Itanagar foQhimnfrPid1 
	rn,IaInC5I5/ 

action It's reqUestd tf a copies/of abo 	
bcUmefltS n epct of Shri B C 

	

Das and other offi'erS 6 1 '95 I  Set 	
to this 

Minist 	urgently 	
I 	

I 	
I 	

I 	
IIlI 	

I 

	

3 Shri B C Das, S/o' Late Sri anGbJaI ba,4G1
1 	5 	ipea District 

Barpeta, Assarn, Pifl783?11 for ,i1nformati1i5 ie 	
te that a àptes of 

	

above documentSma k qdl Iv 	1f 	seId I 	m, 	
II 

I 	
I 	

II 	I 	II 	 I 	II 	I 	IFj 	II 	
I 	

] 11 	1 	
1 

	

4 The SecretaY, USC I  Dhlp 	
I5j 	diai 1 aN 	te11OO69 

	

w r t their leer o 1O2(l)/00 	
ate3 2O,r1ndrmatb0n 

	

I 	
.• 	I 	I 	

I'. 

	

to be true COPY 	
' 	 I 	

II 	
j4I 	1 	

I 

	

ocata 	

I 	

I 	

I 	
I 	

I 	

I'll 	

I 	
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I 	
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No 32O2/2/2O1OTFS-I (AGrW) 	i  I 	 QJ 
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Idi: 	, 	• 	. 	H : 	. 	., 
Ministry'of Enronment nd Foests 

	

, 	 0 	 •l 	
: 	• 	' 	: 	• 	, 	r. 	. 

. 	:. • . • . 	:. 	.. : 	p:aavran B;hwan,it,
.., . . Centra.AdmmIsratweJ1Ufl 	, . 	, 	, . 	. . 

ttaal eith 'c ' 	G 	i ornpIex Lodhi Road, 

	

. 	 : 	 •:' 1 	 : 

o 1 DEC 2u1: I 	h dated, AprtI 09 1  2012 
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rV.eChihe',ef Secr 	 '  

	

Government I , of 	 ° 	 : f' 	' ' 

 

Depament of En rn Iflt a Ad Fress)  
itanagar. 	 I 	/iii 

t 	
I 	

I 	I ' 	 I 	 II 	I  

;ubject - Im pIementaton"of T Gáhdteidd 	2009 
OA o '1 2 S I 2t 

	

r 	 ' qthrs I 

) 	 I 	

Ii%' 	IJ 	
f 	

Ji 	
!I I!1\I 	I 	Ir 	Y tt 

I am directed to refIç, to Govt 	f A'runahaI Prdeh (Deprtment of 

nironment & Forests) Iettr N'p 	 da 	21ht2 201 1 and to 

ay that Hon'ble Guwahati High CQurt at Itangr edy1de fts order dated 
It 

H 2 2012 (copy enc1osë) has dimissed hé 	 S ongsam 

	

nd Shri R K Deori requèstin  nottó 	 hiprrF dteO6009 f the 

	

. 	.i 	, 	: 	..........I:: 	' 	., 	•:l... 	I' 	• 	! 	. ' 	i i . 	. 	, 	h• 	• 
I 	 j 	, 	 lIi 	f 	j 	J 	I 	•' 	III 	I 

Hon ble Central Administrative Triba'l, 1 uwahati directi'g the1espondents (Govt 1 . 
• '1

1, 	'l 	• 	• 	//Il 	I 	! 	I:1LI 	I 	. 	. 	' 
of India, UPSC and State overnment' 	 consider the case of 

Shri B C Das for his prokio,tç I 	tF 'by cbnnli 	a Git 
I 

Mee ng, • 	. 	' 	: . : 
	' 	• 	• : I 	• h 	 i, 	

: 	
I. 	•, ' 

	

IIp 	I 	iiiJhjtHI 	ilI,I 

2 	It is informed that UP 	has,already 	 ' 	hë mtter by holding 

Rev ew Selecti'o n bth ieMethg o n 	ii?r 	h1 1  has ecorn1m,e nded 
F 	 I 	11 F i 	i I 	I 	I 

for modification of,  the SeIect Lit o 195L6Fra urd 	r I I 	I 	f 
I 	I 	I'I3 

S. No 	Name of Offlce (S/rt 	
l 	

lq'te qif8i, ' 

	

R Modi (ST), 	, 	 I 	I 0103 947 
I 

1 	Brajesh Chandra Das  

2 	S 3 Jon gsOm (ST) 	 I 	031 19'5 

3 	R K Deori (ST)  

S Th I runa'ukaasu'  
, 

5 	S. ChoudhUr', 	II  i 	I 	 111104 ,1 1 ,  401 	?I 	 I  
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